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The Hon'ble Mr. A K.S5inha ’ Member=J

The Hon 'bls Mr .

1. Whether Reportsrs of local papers may be allowsd to sse /
the judgment ?
Z. To be referred to t:h-a Reporter or not ? "./
3, Whethar their lordships wish to ses the fair copy of ths judgmant 7 »
4. Uhether to be circulated to all other Jenches 2
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Une Smt, Anjani Devi claiming herself
e

as the wvideow of late Lﬂln.&linn*Lniay Efﬂ
late Jangali, permanently emplsyed in class IV
service as Gangman on 28.1.1360 under Pearmanant
Way Inspecter, Nerthern Railuay, Allahabad uwhe
died on 4.2.1989 in the Railuay h-apiﬁal,
Allahabad due te T,.,8, has claimed the pnsisnary

benafits stc and sther duess af the deceased

"¥‘ empleyees as the legally married wife which has :::
.rt :.;_' since been denied te her by the respendents

i-.'h inspite ef representatiens in writing as well

- . as requesting them srally and presduce
relevant decument ef preef in respect theresef.

- It wuas alleged that seme efficials of the

| i/ 4 Railway Administratien in cellusien with en=
!é W; { Smt. Sugan Devi had managed the payment af the

part of the settlement dues te the said

Sugan Devi withsut any kneuledge ef tha-ﬂppliﬁaﬂ%T
and that the applicant .gave several reminders }1
te the respendents witheut actien, and th&rﬂ?!gig i
the necessity of thiu applicatien under Sm.tgﬁ“ i'-f;

-
1}

19 of the Administrative Tribunal's Act, 1985

.
"

l-*

praying that the respendents be directed te

..".
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2% The nmmn&;ﬁnté appeared on netice and .

 filed their Csunter Affidavit repudiating the

claim of the applicant stating interalia that
after the death of late emplsyse Lala, the Gﬂnﬁﬁﬁﬁ
en 11.2.198%his legally married wife Smt. Sugan
Devi, whe en enquiry was found te Se the gsnuine
claimant has bszen paid her settlement dues, It
has been alleged that the certificate sf the

Gram Sabha, Annexure-=1 affidavit eof Smt, Sugan Devi
Annedure=3 statement of the applicant befere the
Railway Administratien, Annexure=4 and the lestter
of the Railuay Administratien dated 8.11.1990,
Annexure=5 and letter dated 25,2.1991, Annexure=6
weuld clearly shew and preve that the applicamt

is net the legally married wife of the deceased
empleyee Lala and as a matter aof fact she 1is

widouw af ene Gepali and that her claim that she

is the widow of the deceased empleoyee Laley, is

@ begus claim set up en acceunt ef pressure

laid en her by her sen Raja Ram fer ulterier

gain. It was further stated that the applicant

was asked by the Railuay Administratisn te g:-iuﬂg
succession certificate frem the Ceurt in mmﬁj
her beceming the wideu ef late Laley but ﬁhn

applicent has net preduce the same

—_—

————
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,ve the learned ceunsels sf the parties

- 4.
and have gene threugh the varisus decuments
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filed in suppsrt ef their respective claims.
This Csurt is not @ Cesurt of raat.uharpbqﬁggqgggf'
quéstian of facts csuld be probed ints and |
decided for which the Ceurt ef contempt juris-
dictien has te decide as te wheiher er net

the applicant is the legally married wife of

Lala alias Laley or uﬁuthar Smt. Sugan Devi

js the legally married wife af the said deceased

empleyee,

———
i——

e Howevaer, on perusal sf the decuments filed

befors this Tribunal, it appears that the
Railway Administratien hag, an due unquiry’
found that Smt., Sugan Devi is the vwidew ef late
Laley and admitted her claim and settlealher
dues which has been paid te her, 1t is further
clear fram Annexure=d,which is a.statement af
the applicant befere the Railuay Administratien
where she had admitted that she uas net the
sidew ef late Laley and that she had filed her

g b

claim on duress and ceercien put by her san ;

uhe had threatened her te kill if she did Ast =
| o,

L'-

) gl

e

lay her claim as uvidsu of lats Laley. It

e i
B

ysuld further appear fram Annexure-=4 that
=

H
-

befere the ililﬁﬁy'ﬂiﬂiﬁiﬁﬁiﬁ!i&ﬂ”ﬁﬂéﬁé

e . "
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'Hig i&ﬁﬂiﬁi!’Bi?u lﬁliiﬁuukmla.tﬁi he hasl pa
issue. This decument has been duly aﬁtggtgawgg
the members of the Gram Sabha. Annexure-2 dated

.....

10.2.1990 is ansther @Etti?ie:t:_if'Priihﬂﬂ;if' :
village FPanchayat that the applicant Anjani Devi

is the wife of sne Gepali 5/0 Shambu and that e
she has. 4 sons. This decument is z2lse attested L
by the members af the Gram Sabha, Annexure=3

is the Affidavit shewn by Smt. Sugan Devi dated

27.12.1988 which an perusal would shew that she

'ﬁfﬁ | has clearly stated sn Affidavit that she is the
:.f y wife of late Laley, 5/0 Jangali. tt:
bi&?: 6. Cn perusal of these decuments, it is
[:-”: | absglutely clear that it has been preved by
i-.-'“‘ l reliable and cegent mvidence befer= the Railuay
L;; - | : Administratien which has feund en enquiry te be
{ ,gﬁl v ganuiﬁg,that Smt, Sugan Devi was the enly widew

J ef the deceased Laley, the Railuay empleyee and
the Railuay Administratien has admitted her

'.ﬁ%:- claims and made payments te her.

7. Se far the documents filed by the applicant ,: !
ﬂﬁ -

Jﬁ i
|

oy
is cencerned, they are abselutely pﬂwrulilblo qﬁ

the very face of it neither they are duly att:
by any reliable witnesses ner any !ffiﬂr#,ii h!é-
been Ihnvn by the qpplianut in this |

4




hﬁl parties, I am quite alnmr in my tﬁﬂ! ﬂn‘
held that the applicant has Failed te preve

hir case,.

9. In the result there is ne merit in this
applicatien and the same is accerdingly dismissed.

Thers will bs ne eorder as ta cest.

Members=J] I

Allahabad Dated:
b-4n-93
(Gw)




